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Chandrakanth Rae
Y.R.Ganesh
Ch.Venkateshan

8: R52525 P Bubu
P.V.B.S.Murthy
Y.Ramagkrishne
X.Subramanyam
10.K,Sivaketeswara Rae
11.S.Vined Rae _
17,M,Sivanageswara Rae ‘ «. Applicants,

U.K.Chandra Bﬁushanam
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1. The Gevt, eof India,
Min, eof Defence, rep. by
Secretary te Gevernment,
Dept. of Defence Preductien
and Supply, Central Secretariat,
New Delhi,

2. The Ordmrance Faceerie. Beard,
Rew, by the Directer General,
10=A, Auckland Read,
Calcutta-1,

3, The General Manager,
Orédnance Factery Freject, _ o
Eddumiilaram, Medak Dist.(A.P) =

M,K.D.Prasad

B,Satyvangravana
C.Ashek Kumar ‘ -
M.Nageshwar Rae .. Resperidents,
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Ceuncel fer the zpplicants H Mr.P.haveen Rae

Ceunsel fer the ressendgente : Mr.V.Rajeswara Rae, Addl.CGSC,

CORAM: =~
THE HON'BLE SHRI R, RANGARAJAN : MEMRER (ADMN.)

THE HON'BLE SHRI B.S,JAI PARAMESHWAR @ MEMBER {(JUDL.)
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ORAL ORDER (PER HCN'BLE SHRI B,S,JAI PARAMESHWAR : MEMB%R {JUDL.)

Hegard Mr.P.Naveeﬁ Rae, learned ceunsel fer
asplicants and Mr.V.Rajeswara Rae, learned eeunsel for

respondents,

2, There are 12 applicants in this OA, They are

the

the

" all werking »5 Chargeman Gr-II (Technical), Ordnance Fa%tcry

Preject, Eddumailaram, Medak Distriet.

3. The factery issued , previsienal senierity
of Chargeman Gr-II en 29-6-96 (Annexure-IX te the OA},
awplicants herein are aggrieved by the said sepierity }

submitted a representatien em 17-7-96 (Annexure-X te ti

list
The
ist:Ehey

e OA),

The respendents censidering the representatien issued resly yide

letter Ne,.02/00074/Estt. dated 18-07-96 (Arnexure-XI},

it preper te repreduce the reply:-

We feel

"With refersnce te yeur abeve Qqueted representatien,
it is stated fer veur infermatien that the Previsfienal

Senierity List ef Chargemar Gr-1I (Tech) has been

pwblished

in cempliance with the erders issued by the C.A.T, Hyderabad

in OA.Nes.1550/%5 and 453/%6,"

4, Frem the recerds available in this effice /it is

disclesed that the OA,1550/%5 was degided on 8~-1-%2, [Further, .

the learned ceunsel fer the respendents submit that an

‘interim

erder was passed in Oa,453/%6 on‘8-4-96. The said OA.453/%6 is

still pending fer censideratien befere this Tribumal.

reply dated 18-7-9%6 inferming the applicants that they

The respenée

fellewed the

erders passed in OA,1550/%5 and OA,453/96 which were iatually

degided subsequenf te Annexure-XI letter, Even OA,453/%6 is still

penéiagé?f they felt that the interim erder enabled them te issue

the previsienal senierity list they sheuld have syeaiTlly stated in

the reply that the previsienal senierity list was issyed subject
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te the final erders te be passed in OA,453/96 and fellewing

the interim gxggf direetien, This is net dene by the respendents.

5. The respendents while issuing the reply have net

actually yerified the faete and issuved a reply te the applicants

in a way that they have fellewed the nen exisi@ diregtiens ef

this Tribumal, They have net applied their miﬁé befere| issuing

the reply dated 12-7-%6, Further it is alse seen ; representatien
: e

bt
filed on 17=7-%6 was disposed of en 18-7-%6 which/i@ia markable

achievementsg of the éepartment,

6. Hepce, the reply dated 18-07-9%6 is hereby set aside,
EY ‘their
7. The respendents witl eensider kis/representgtiens

in accerdance with rules and dispese ef the same by a speaking
erder within a peried ef twe memths frem the dste of receipt of
a copy.of this erder, Till such time the previsienal senlerity
list gated 2%-6-%6 (Annexure-IX te the OA) already issuved sheuld
net be finalised, ‘
2. With the agbeve directien the OA is dispesed| ef, Ne

erder as te cests,

(5. .Gﬁ:mu//)\/ (R. RANGARAJAN)

/MEMBER(J’UDL. ) 3 | MEMBER ( ADMN, }

\! .%F;§7 L
- | | A
Dated : The 19th August, 1998, ﬁ PR o 12

Ttictated in the Open Ceurt) -k‘%iz>
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DA,263/87

Copy tBi=

1. 'Tha Secretary te Gevsrnment, flin., of Defeonce, Dept. ef Defence
Praductien and Supply, Central Secrstariat, New Dslhil

2, The Directesr Ggneral, Ordnance Factories Beard, 10-A, Auckhand

Road, Calcuttal
3% Tho Genaral Nanéga:, Ordnance Factory Prejact, tddumgilaram.
4?‘ ﬁnﬁ capy‘ta ng PiNaveen Rae, Advecate, CAT., Hyde
5; One copy te Mrs U.Rajesuara Ras, AddliCGSC., CAT., Hyd.
6. Ona copy te BSIP M(3), CAT., Hyds
7. One capy ta D.Rs{A), CAT., ‘f*yd-"._-

8. On= duplicafé copy,
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